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Issue notice to show cause as

to why this application shall not be
admitted, returnable by three weeks.

Mr.A«.K.Chaudhury, leapnaed

Addl. CeGeSaC. accepts notice on beha-
flf of the respondents.

List the case for admission on

*7.3.2002, Attempts will be made to
:dispose of the matter at the admisstn
| stage,
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~cause., The matter shall be taken for
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C.A. No. 26/2002 o (

L

',A‘ ‘. .
- 'Resgpondents are yet to file show
y .

admission on 21.3.2002. Endeavour shall
be made to dispose of the same at the

-admission stage. Respondents are directed -

to‘produce the connected records indicating

steps taken for~completion of proceeding.
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Member Vice—“halrman

21.3.2002 Heard counse] for the parties.

" Judgment delivered in Open Court, kept

'in separate sheets. -

ms of the order at the adm1s51on stage.

No order as: to costs.
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

Original Application No.26 of 2002.

Date of Order : This the 21st Day of March, 2002.

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN.

THE HON'BLE MR K.K.SHARMA,

Sri M.Chinsuan Guite

S/o Late M.Kaizathang Guite
Assistant Surveyor of Works
(Civil), Civil Construction Wing
All India Radio

Guwahati Division

Tarun Nagar, Bye Lane No.l
Guwahati - 781 005.

By Advocate Mr.Adil Ahmed.

- Versus -

Union of India
Represented by the Secretary
to the Government of India

"Ministry of Information and

Broadcasting, New Delhi.

The Chief Executive Officer
Prasar Bharati

Broadcasting Corporation of India
Doordarshan Bhawan

Copernicus Marg, Mandi House

New Delhi-1. ‘

The Director General

Prasar Bharati

(Broadcasting Corporation of India)
Civil Construction Wing

All India Radio

Government of India

New Delhi-1.

The Chief Engineer-I Civil
Construction Wing, All India Radio
Suchna Bhawan, 6th Floor

. C.G.0. Complex

New Delhi - 110 003.

ADMINISTRATIVE MEMBER.

« Applicant.

Contd..Z
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5. The Superintending Engineer
Civil Construction Wing
All India Radio
Doordarshan Staff Colony
V.I.P. Road, Hengrabari
Guwahati - 36. « + . Respondents.

By Mr:A.K.Chaudhuris’ Addl.C.G.S.C.
ORDER

CHOWDHURY J.(V.C.) :

The disciplinary proceeding was earlier

initiated against the applicant vide memo dated
19.6.2000 ° for  the alleged misconduct . that took

place in 1988-90. The legitimacy and continuance of the

départmental proceeding after a long lapsevof time was
assailed before this Bench in 0.A.273 of 200N, By order
dated 16.5.2001 the Bench directed the respondents tov
completelthe proceeding with utmost expedition within
the time frame given. Pursuance to the order the
applicant _submitted his written statement on 4.6.2001
questioning the continuance of tae proceeding as well
as the merit of the charges. Despite the said:direction
since the respondents did not complete the departmental

proceeding within the time prescribed the applicant now

moved this Bench by way of this application assailing

the continuance of the departmental proceeding as
illegal and unlayful.

2. Admittedly, more than nine months passed
since the filing of the written statement. By order
dated 16.5.2001 we provided opportunity to the

respondents to complete the departmental proceeding

within the time prescribed. There is no justific £
. : ation

Contd. .3
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in not completing the departmental proceeding within

the time prescribed. The respondents seemingly acted

with torpidity. No deriliction is discernible on the

part of the respondents in not completing the

departmental proceeding despite opportunity given.

3. ' Mr.A.K.Chaudhuri, learned Addl.C.G.S.C{ for

the respondents defending the respondents, however,
submitted that by order dated 18.3.2002 an Enquiry
Officer was appointed so also the Presenting Officer.
Mere appointment of Enquiry Officer 1is itself net

sufficient compliance of the statutory duty imposed on

the authority. It was argued by Mr.AdillAhmed, learned
counsel for theAapplicant in the pretext of the alieged
proceeding the respondents did not eonsider tne case of
‘the appiicant for further promotion and for the 1laches
on the parts of the respondents the applicant is
suffering in his career pnogression. The departmental
proceeding cannot be‘hsed as a vehicle of operation.

4. Considering all the aspects of.the matter .
we direct . thé . respondents = to consider the

case of the applicant for promotion to the post of

‘Executive Engineer from the rank of Assistant Engineer

by convening ‘a DPC without taking note of the charges.

Tf the DPC recommends the case of the applicant, in

that 'caSe, the authority shall t&ke ‘necessary steps for his

promotion .on adhoc basis. The respondents are ordered to complete

Contd. .4
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the proceeding within four months from the receipt of

the order by providing a fair and reasonable

opportunity to the applicant to defend his case as per

law. It would be open to the applicant to take all the

legal issues before the authority that he had raised

before this Tribunal and the respondents shall take

note of the same. The applicant is also ‘ordered to
render co-operation in conclusion of the proceeding.
In the event the disciplinary proceeding is not

conéluded within the time schedule prescribed above

the disciplinary proceeding shall stand dropped

against the applicant.

The application accordingly stands allowed to

the extent indicated above at the admission stage.

There shall, however, be no order as to costs.

C—

(X/\K‘. kdsb}iﬁﬂ?(")"* | ( D.N.CHOWDHURY )

ADMINSTRATIVE MEMBER VICE CHAIRMAN

-
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Lopernicus Marg, Mandi House,

Mesw Delhd-~1.

31 The Director Beneral,
Frasar Bharati (Broadoasting
Corporation o India, Livil

Gonstruction Wing, 611 India Radig,

Bovernment of India, New Delhi-i.

473 The Chief Engineer-I1 Civil

Construction Wing, ~11 India Radic

H

Suchna Bhawan, &4 Floor,
C.6.0. Complex,

Mew Delhi-1isgas,

e The Suﬁﬁfintandimq Engiﬁamrg
Civil Construction Wing,
Al India Radio,
Doordarshan Stafs Colony,
VoloF. Road, Hengrabari,
Guwahati—Té&.

- Respondents.

DETAILS OF THE ARPFLICATION:

1 FARTICULARS o THE  ORDER AGAINST WHICH

THE APFLICATION 18 MADE:

The instant application 18 directed
against thes Gftice Memo N 7/EE/90-Vig, New
Deihi, dated 09-R6~-2000 and also Letter No. O

VIGIE/41/724-8W0(V) -1/ Vo, 117244 dated 19-06-2000 at



ar

v/

Annexure-A) initiated by the Rezpondents after 12

cyears  and with a prayer for quashing the said

impugned Memorandum as o per Judgment and order

dated 1650 May, 2001  passed in 0.A. No. 273 of

2008 by the Hon'ble  Tribunal directing the

Respondents to complete the inguiry process
within &(six) months from the date of receipt of

the written statements of the applicant.
2. JURIGDICTION OF THE TRIRUNAL

The applicant declares that the subject
matter of the inétant application is within the

Jurisdiction of tﬁe.Haniblw Tribunal.
e LIMITATION

The applicant further declares that the
application is wifhiﬁ ~ the limitation period
prescribed under Section 21 of the Administrative

Tribunal Act, 198%.
4. FACTS OF THE CASE

Facts of the case in brief are given

belows:

4.11 That ydgr_ humble applicant " is citizen of
India and as such, he " is entitled to all the
rights and privileges and protection granted by

the Constitution of India.
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Annexure—-A  is  the photocopies of Office-
Mamorandum Memo - N 7/E5/95-Vig New‘
Delhi dated Q@9-06-2000 and also Letter
NG . C~-12@013%/41/94-8W(V)-1/Vol . II/217\
- dated 17362000 A at AnnexurEMA) issued

by the Office of the Respondents.

4.4 That vyour applicant begs to state that
the Article of Chargedg whiéh were brought against
him at a belated vetagegh ieg@.y, after 18 to 12
‘years during  his posting  as Assistant Engineer
fCivil) at Churachandpur, Manipur in  between 25—
6T-1988 to 11-05-1998. The above 'charges brought
‘againat himu are totally baseless and mala fide.
Immediately aftter receiving the Article of
Charges the appiic;nt filed a representétion
ba%dre the éuthmrity by which he totally denied
thé'.chdfges leveled agginat him. It may be stated
here, that before serving the Article of ‘chargeﬁ'
G the applicant the Réﬁpmhdents never — served
copy  of  proposal to éonduct,‘inquiry againgt the
applicént nor any notice: wés zerved ‘to him tﬁ'

give him Dppmrtunity to defend his casze.

ﬁnﬂexuréwﬁ is the photocopy of
representation submitted by cthe

applicant on 282-834-2Z080.

4,5 That the applicant begs to state that
the Article of ‘charges which was brought cagainst
the applicant the Resgandenﬁs have not explained

the inordinate delayl+ar issuing the above

\



Article of Charges after 10 to 12 vedrs. There

are deep conspiracy against the applicant by some

interested persons who are trying to bharass +the

applicant for their personal illegal gain.

4.6 . The applicant begs to state that being
aggrieve& by Impugned cffice Memorandum  your
applicant filed an original application Hm. 27%E
aof 2008 before this Hmﬁ'bie Tribunal. The Hon'ble
Tribunal admitted this Original  application on

20-09-2000 and also  stayed the impugned Office

Memorandum dated @9--AL65--2000 and 19-@6-2000. © The.

‘above said case was fihally heard by the Hon'ble

Tribunal  on  16-@5-2001. The Hon'ble Triburnal in
it Jﬁdgment ‘and Jorder  directed the applicant to

submit his - written statement within one month

from the date of receive -o0f the said order. The

V@ayaa&u&n
. apERLEaEt

on  receipt of such  written statement

may take an  appropriate decision in  the matter

andl cdmplete the inquiry as early as possible

preferably  within  six  months from the date of.

receipt of the written statement  of the

applicant. ,

Annexure-C is the photocopy cf order
dated 20-09-Z0B8 passed in 0O A  No. 273
©0f 2000 by this Hon'ble Tribunal. '

Annexure—D iz the photodapy_ of  Judgment

and order dated 16-@05-2001 passed in 0@
No. 273 of 2000. '

ﬂ;'
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4.7 That vyour applicant begs +to state that
as  per Hon'ble Tribunal‘s Judgment and order

passed in  0A No. 273 of 2000 vyour applicant

submitted  his wiritten  statement on BoH-Q6~-20a1

within one month from the date of judémemt,

Annexure—k i8 the photocopy written
statement submitted by the applicant on

Q6-06-2000 .

4.8 - That your applicant begs to state that
now more tharn Glmix months has already beean
passed  but the Respondents did not  dppoint  any
inquify officer mrv completed the departmental
inguiny against the applicant. It appears f1rom
this . that  the . Respondents  are  deliberately
haréssing the vapplicaht in initiating Departwk

mental proceeding  against - the applicant  after 2

p YEars. Morem?er, the Hon'ble Tribunal . in ite

A
~

clear—cut order directed the Respondents o

‘complete the entire proceeding within =ix months

from the receipt of the written statement by the

applicant.

4.9 © That vyour vaﬁpliaant begs to state that

he is the Senior Most Assistant Engineer (Civil)

“and  his  promotion is  also held up due to these

) departmenﬁal proceedings. Yo applicant’'s

promotion to the post of Execﬁtive Engineer is

due from 2008 but due to this he c¢ould not get.

his due promotion in time. It is worth to mention

that thes Respondent No. 3 vide hig letter No. & -
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P

=EVE99-0ld-1 dated 14312002 haa asked

concerned  official  to submit A0 of the applicant

For the period of 1999-Z0060 and 2000-2001 .

ﬁnnegurﬁmF 1% the photocopy  of letter

Ne.  A-12@18712/99-Cl-1 dated 14-01-2007.

4,14 That axiity applicant submits that the
action of the Respondents is  mala fide, illegal,
arpitrary and whimsical and alse with a motive
Behind., As such, the applicant is compelled again
to approach this Hon'ble  Tribunal for seehking

Justice.

4.11 - That  your applicant submits it iz a fit

CAsE to interfers by the Hom " hle Tribunal ™

giving NECsssary directions to the Respondents

against him by the Memo of Charges dated 19-@6-

Sane.

4,12 That YO applicant . submits that the

Respondents have resorted the colourable wercise

E":
ot power  to deprive the applicant. The action of

the Respondents is arbitrary and whimsical.

4,15 That the applicant submits that & he
HEﬁmmﬁﬂﬁﬁtE delibe*ately. done serious injustice
fry giving mental trouble o the applicant by
issuing - Memo | or  charges against Yo applicant

atter 10 to 12 yvears. .

.

C o quashing the gntilre procesdings brought,

1



4,14 That this application is made bona fide

and for the ends of justice.

are  narrvated above, the action

G GROUNDS FOR RELIEF WITH LEGAL FROVIBION:

el For that, on the reasons and facts which

ot e

respondents,  dis  prima  facie illegal  and

without jurisdiction.

el Far that in spite of clear cut direction

by this Hon'ble Tribunal to complete  the

entire proceeding  within  six  months the

Respondents deliberately with &

motive

behind  did not  proceed  the matter.Hence,
1

§

the Departmental Ay eedd 1 againzt the
f : . C

applicant should be guashed and liable to

e set aside.

e

A For that, disciplinary action cannot be

taken against a Government Servant at  a

belated stage. A belated exercise prima-

faris Causes prejudiced to

Sovernment Gervant in defendi

SV For that, the Memorandum erf

cannmf be initiated against an
atter 16 o 12 YEAIS ., L gt

smattled that .ﬁhE Departmental
cannot be initiated

atter lapse of many vears and as suc

rg his -

Official
. ) 4
i weall

Enguiry

person

the
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Departmental Froceeding is requi?md _tD-
be revohé or quashed.

For that, for last 1@ to 12 vyears the
. Department has not initiated any inqguiry
in  this matte; it amqunté to mala fide
and on the part of the Respondents- and
éccordingly Judicious interference  is

)

talled for this matter.

For that, it is VEry difficult for
applicant  to recollect all the relevant
mattérs, documents and records after
long 1@ to 12 years for submission of
reply in defences and 3 auch, the
impugned Departmental proceeding is

liable to be set aside and guashed.

For that, whblé'l matters are out of

o,

memory of  applicant and  as  such ‘ thé
eftire Departmental Froceeding is liable

to be set aside and guashed.

For that it will be very unfair and
unjust for the applicant at this belated
stage if the Department Froceed Ffurther
in this matter and as such it may be set

aside and quashed.

For that in any case the Hon’'ble Supreme
- Court of India and Hon'ble Central

Administrative Tribunal held that

R
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inordinate unexplained telay initiating

proceeding vitiates enquiry.

S.18 at  if  a disciplinary action is  taken.
againsi & Government servant a#tar &
long  lapse .m$ time the ﬁepar&meﬁt ehould
explain  the ﬁ%lay, IF the delay is not
explained it  would  amount to arbitrary
exercise  of power. But it the instant
caﬁe_'th@ delay is not explained by the
Daepariment and A% such 0 the entira
Disciplinary prmaw@diné N mala fide,
illegal and  also  motivated againét the

/
applicant,

Z.11 For that. any view of the matter the

| e
—

action of the respondents are ot

sustainable and hence the same is  liabhle

’

The applicants crave leave of this Hon'ble

Tribunal to  advance further grounds at  the
- \

time of hearing of this instant application.

2. DETAILS OF REMEDIES EXHAUSTED:

That there is no other alternative and
efficacious Femeady available to the
applicants eucent invoking the Jurisdiction
of  this Hon'ble Tribunal under Section 19 of

Cthe Administrative Tribunal Act, 1985,
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MATTERE NOT FREVIOUSLY FILED OR

FEMDING IN ANY OTHER

That  the applicant

hes Mas riet tiled any

or suit in

matiter of the instant

Court,

obher authority,

application, writ petition or

hefore any of them.

RELIEF S0UGHT FO

-

Foe

Under e farcts

above the applicants most

that vour Lordship may  be

this petition, records may

atter hearing the

.

baem

parties

rauses  that may show  and

records grant the following

rapplicant.

To direct T hes respondents

declaring the

dated ARl 2 ROD and aloo

'iﬁ@fﬁf@i/%@wﬁN(U)mI/VﬂlnIIfﬁ14

e niiIn] t Annesure-£) dsosusd b

&
illegal,

the facts  and

warranted by

the case.

further
application,
respect

&ﬁplim&

and  circunstances

b

(i)

Memo No. | 7/55/9%-\ic

¥ the

wnconstitutional

COURT ¢

that

declares
wirit

af  the subject

tion before any

ry st

ey

suit is  pending

respectfully  praved

pleased to  admit

GCalled for

the cause oF

on perusal of  the

relief e the

to pass order

No .

and

u

Mew Delhi,

E" .
e
o N

dated 15y
Respondents
and N Tw It

circumstances of

%
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To grant such further or other relief or

reliefs to which the applicant may he

entitled - having regard to = the facts, and
circumstances of the case.
. Brant the Cost of this application to

the applicant,
CINTERIM ORDER FPRAYED FOR @

Pénding disposal of the Original
Application the appliéant ‘most reap@ct¥ﬁlly
prayes  for  an interim order directing the.
ﬁeapondenté not tg promeed further with thg
Departmental Froceeding vide Office Memo No. _
7/5G/79%-Vig  New Delhi, dated @9-04-2000 aﬁd’
also  Letter  No.  C-13@13/41/94~8W(V)-1/Vol.

LII/Z214 dated 19-B6-2088 at Annexure~A) till

final disposal of . this inztant Original

Application.

Abpligatianrls Filed Through
Advocate.

Farticulars of 1.F.0.:

Imi%N&'7G5500€q \
Date Of Issue 9F.].2082
Issued from ‘wa'\\/v:ﬁ C\Qb )

Fayable at (Eﬁ*jymbdiZ‘
LIST OF ENCLOSURES:

As stated above.

- Verification.
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f

is i M. Chinsuan Guite, E/o late Ma

Halzathang  Buite, Aasictant Suirvayor of Wor

r-u
{Cavily, Civil Construction Wing, Aall India

Radio, Guwahati Division, Tarun Nagar. Hye LlLane

Mo.l, Guwahati-781085, the = utu]

)

icant G Cthe

instant  case do  hereby solemnly  verify  that the

a:;%i::a%'téme-.?rﬁ;:g made in-paragraphs (_\'\/ C(,_z ; Cg b"/ q-%
— are Lrue to my knowledge,

those made in paragraphs ('L 3 / G C( Qo €> C.(’—I,
({461 - S are Bering mattarz a% records
rare trus to information derived therefrom which
believe to be érue and those made 4in paragraph 3
are  true to =&y legal advice and  rest  are my
Humhlw submissions  before this Honble Tribunal I

have not suppressed any material facts.

And 1T sign  this  wverification today on

the 2%YA day c::«;:.waM[I.

1

thi

A2 at Buwahati. o . v

b S b

‘,%( Cziéﬂ;&auzm/‘ 4§4b£d%~~

Declarant
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- PRASAR

CONFIDENTIAL

Speed Post
BHARTT

(BROADCAS TING CORPORATION OFINDLL )
DIRECTORATYE GENERAL: AL, INDIA R

CIVIL CONSTR

C-13013/41/94-SW(V)-1/voli1 /

' v/Sh.M.C.Guile

Assistant Surveyor of Works®
CCW AIR
Guwhati

SUB:

Clo 1OKwW Transmitter & Buildi

Churachandpur -Memo - reg.

DG AIR on the subjeet cited above

the pro

Enel: 1) Memorandum No. /s

UCTION wiNG
2™ floor, PTI Building
New Delhi.

1 - Dr1ve 2000

ng including 8 nos. S/Q for TV centre at

Find enclosed herewith Memorandum o TS5595-Vig di 96 2000 of’

It is further directed to send the d
formy enclosed for onward transp

Dt. 9.6.2000 in original

Copy to;

5/95-Vig,

dted achrowledument in triplicate us per
nssion to DG AR urgently,

Y lfi}“‘:
Tl ™ -
L-L’-'i ,-‘1’ ;T—'l ‘7.{ ‘

(MRKNAIR)
SURVEYOR OF \‘»’OKKS‘QVIG.—I

R4

2) Acknowlcedgament slips in triplicate

Sh. Naresh Jaiswal, S5.0.4V) DG AIR Akashwani Bhawan, wry their

memorandum no, 7/55/95-Vig. dt. 9.0.2000 for further necessary

action

/

{

SURVEYOQR OF WORKSOVIG -
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PRASAR BHARAT I
{ BROALCASTING CORPORATION QF INDIA )
DIRECTORATE GENESHOL 2 AaLL DA RADIO
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MEMOR&ANDT UM

Flven ' amng e AT Y ¥ L R A ]

AN B Ly IR T
Mo, R Y S ) WL B cne a0 L, Lt R STV PR I SR TR M MR
b af Corntirsl Civsd BUro GTes ttisﬁlaf::;t:qn, Cances 2y
Fooealy RIVAR -1 1945, T2 Louad ane . B3 R S L T I A Y U
Miscondusy  gr mishahavigur o Y e L SO T O IR IPRWELS [
TRYUEIIC 50 Lo e Pzl 550 L, P AT S R T IR LI U Al ablamary vt
arLicles of Thaviga Annture-oy . A A TR RS I e (RICTR AN R4 T TR
ot ahacondues ap

nistiahavisoe gn Aung o o f

CELTL wrErsla gy
ERAYge 06 ong)o g Einneaoe-17,, 5 vk e et T N PR I TN
and A4 Jigh oy viLbnasae . gy VIR, Whe e Ge, WA g
Ponosed  ba b FUshitned e ) Lo STl TS L T R TR
I,

o Shel Duite

Ly dapeckag v e i3mg e
Vi

w1ttt non day s o Lh,
& l-h..r ‘-.1;.-. - - - oy Sy 1- e
O%v Lhaiwn A rand iy LS A SR MY

.

2 3¢ 1,0t ¢ 111 T RUE WA TRTRN [EAYY!
dlgia Lo ahite whabhter e g S TR o ava a0 geroa,
e He is informed that an YOG APy vl L fy. 1y anly 160 raspact
af Whoss arkicloes of charys 3, o re not Nk, it shawla,
haerefors, AP agi

1fically AdmLE o dfepe CRCH articiae oS¢ Zihar.gae,
2 ¥ J

. Ehri Buita 1% furthac INSLe e L gmae g ot
e s bban fBbatoemant ¢ de fonce
fraca I above, gr deose
acthaority  op

Tt MOk sulbvaty .
LTI A ¢ PUS ST P T date Loecaitieg g
R 0ok igpeac .n Per . v Datore Lhe LR TR NP RRYY
DEORrMiGe  fagt, e rofor,.

pravitions of Bule 34

wvﬂ&rﬁ/dirﬂatzona LS 5UQ

. - . -
Ty Lo CRILCw Potie s, 1604,

B e suane e g the gu10 cda, no
LOgni ving asbbior gy Wty Barlad v s e )t

LIS N LY RS Rarha,
S AEtuntion at Ehri Gurte ., Attt L Bule 0 of tha Contril
Divil  Sdapwvicag (londuct) Rulon, 1943 YRS e L higch

dnrvant iyl bring ar dhhannt « a0y ay dulrtical g 2THE I W
influsace o Lear upng ANy Sup ey g

tnborast  in THspant of
the Bovarowmeny .

Daviragent

maChar, RerYzining to
It aay rRgrescattbian
ToOW Aans i PEFESDD an respant ge AN Liaftes dogy s
Hfpiesdings it el e Presunsd thrsh S,
2 tRprzsantation and that 1 ¢ <. s anavanca g

Rrtian will ha Cawen agarnat i, fae viel s, of irle DM OOF (b
LES (Condus gy Nules, 1944,

Nt g, g T2 oFf Gy
NAS genn Nall> 34 b

v sCanta. . -
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STATEMENT  DOF SRTYICLE gf CHARCE
THE THEN Ay, oo,

Nk, thﬂmCHAﬂDPUh, PRECENTL v
AE(L) CCu, air, GuwakAar].

Lo M e <1 wf - g

FRAMED o WOINMOT CHBRT p. c. LUITE,
WORE IS ﬂt“'

Yhst  the PIER IS BRI . toye [ 4
“”'453'1.'1’.:(.1” $: E'n.'_:;, B 0 L [ I LN B YRR TR SN AYIRE
L"(I!'li')fJ PO AN n"’:.}‘h’:'i LTI . L . . e 1 IR TR i gt VR
O b I L g Mo vl Yooyl g .o . R B R A TR batineg o
MoE. ot shatf WAl tees fos L B T -l ! S u’h Atedyan
Tha atavasaid woel BLA e e 0 S AR T I L D SR
ST Tho Sagd Vhee om0 oo L Lo . ' t -t e
LIV, 3 Lt phasegagd L S L Lt Shesen
HISaring tn b CPRD aewir g R O S Py Sy g
AGrammant The UR <% oI S at, i (L EEPERTRE S RPN cont
(AR} Y pul"th.).'! woy o, "JUDI-' e Ll Y o S | svf‘J‘. Tiees U e
R A PP fdd besa LR L NI b utzg . S P T2 iartnent bpo
B g LR LG af 5, 1.7, tie, SRR T ] L I = TRT TS R PO
Lite Gcaph for P, a1 . i.{- . o I NETTRY R
it %, 40, YN ANy i+ PRI L PR AL by Des 2 LY EVIFIS A FUS 43 o
T i it oy » Sane of g A T = FaV g e, wiore
Lo bad qQuality, Iee=burdens o1 L, L B R T SAPOE 4oy gy
Hul\:‘.»‘f‘t.unbl.f‘g ux\e:': navsicsd o, b, R TRCE L I Awien kho trad
il ey of Wk, SR T IR SRR AR NI PPF R PR tn
Tein forcamant bl 3) sl not . ST Tt e g, Sy wbaldy wws Wt Lt
ause of STAachs gt INRCL Loy, 5e 4, YAl e LYy, ™ C'}l‘l.]l(h).l}',
Eha w1 “xpore Riv gL st b ul L vue Tordrendn )
MEBASUPRE by bring thae LRI S T R

Thc‘Lt W3, tf?‘- il at | SR M By, (LI R S AR Y N R T |3
St AGRATLIY dmoe L BT AP S ot the tagin g, | 3 S P
Preparved huy pge Paid San i, T3 aunat s p P A L
ThHe  said Shry M., Buive .0 Tleed A dauetn b o, )
AWIUA T g L P, DT, L ey s, 1 v i
BOATIT iCations, R Y ST R CYothe e -l WA ts g,
B0 ‘*: Tl Eraa PaBae™ o5 o n e, A R T B ST S PAPR a.
2,00, I8 /- Lneclasg tifva kbl s ga I T FalaTe ey
'R'Siﬂ-..tll, ehich my SLL N SRR T oy . .

Hoe Coy g R L Y R T S TR T . P .o SRR I S
St e, AQur e o, ey oy R T T SRR R ' e L,
Ly il it s e

Br ot hne g R S A L PO : Vo e L 1 ! it
Ry -/u"z».m LES IS R T LA TR S T DT R <7 i . e R
Sarvani: h1~-r'~h> VISt T, b T .
R N IR ; LEOAT 00 s rod .
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STATEMENT OF IMPUTATION CF MISCOMDUCT OR HISEEHAYIGUR IN  SUPPORT
UF THE ARTICLE oOF CHAREBE FRAMED ASAINSY SHRI n.C. GUITE, THE TRER
AGSIETAMY  EMGINEER Ly, o, RI1R, RHUR&CHANDPUR, PREGENTLY
o WORKING as RETY, ECW, AIR, BURAHATL.
. ke ’
ST
P
. P
- 2 RTICLE-—
i
. cThat  tvha ARl TP Mo, gy Lty eaArt Ay a4 BGar s%ant.
Eogiteae 10y, GO, SIR, SYor .o BN ctasing the pPeriod  2%.07 13
V11008050 had LRAREPVLGen and s al s Yl wpie ot A7 10 iid
Teangnt gy 30d OTi 3on Buortlaing sfe o Haohe Ltate AUArYETL o
T.V"-Qunhrm, unadur dgrosaent el BE/BLOSNDIES 0L 1y Lie Lap s by
eyt Bsniatant Enginueer (83, Ha YAS Auby bound  to awncuge a0
U s the L e N 1S farnfarning  gualjiy g4 Qer TR

-

a0 e aek o

Spriifications ang tg Choallk the

TrASNTRment~ of Lha LN T A YA TR
AR P Geoeiun G f gl

Pt ootk e UPNL 1000 L)L

R SETE R VI o Buke had suecuted tha Lo~ and  paig

flirat  ang
fourih B/ pills AWALIELAG LG Ry, 54T, 00T,

¢ The pocrtbina o T
Rgrnared gy Eramumt Glop g e Al oy L8 bean foun  Gube
shacttard  und hae departuaal ha “0tcuslicd Eiprla insbiburs . of
Yacnnqlegy, Mesra, Ranch: Y6 mhwesiigata. ghe TRaAsONG Yo
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mers clevs than 15 WiGsgomam (i ¥giSg.om as mandatorily  pogupo.
BEF pEr DPWD gpacifacabiong 1977 Rara 3.2.15.%1, The PRITHONT Yo
HUCH a gituwation ware dua

: o0 S el aon, 35309 1 ow Guilagy
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LIET OF DOCUMENTS BY WHICH TRE ARTICLE OF CHERGE FRAMEDL  aohal’
SHRI M.C. BUITE, THZ 1Hrn ANSTEYEMT PG TN I T, ToW,
CHURACHAN&PUR, PRESUMTLY tdello 1t A5 AN TUT Al L0 D I ) Sy, o

- RIR, GUWHAT L, 6 Pﬂu?ﬂﬁrn‘1n PTEEEN § L) FEVER I SN
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LIST  OF witngeere gy VHON THE anTineg o, CeelE PRAMED aiaqie -
SHRI M.c. BUITE, THE Twry COSTIETANY Ui, fog (Zhy o CCw, .
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1. Shes Munshg, Lily eetpeen St ey e e =Ty, ST, AR,

£y ‘4 e " [ - i . . -

FIARN S i f.n-lf. I.'-w,\, iy . [ M T .."x:z, Svbegeng ooy
Luwahitx, Blvesaniy, o, Loty L, Tu'~|:-1»1d!ug ﬁ.rcvyuv o
Wageho. (S, oo, tle Loy,

e Ghes Ak, Hhaey A AR I PN Nl LTy e, e, Dadoury

&, Ko, Pair. [N % U O Py, Evgave, 14 MM e,
-Hyduvade» '

Y. Shiy age, CHal o g . Lt Lo LRI PURE IR LRDEE A Y 4
Laduuey .y, .

,(}‘ ":‘:I‘H“l “,J - ; 5 0 I XIS T T [ E - ) i~ R

-7 > TG T, L Leari D 2 2TF PO 7 RECR IS LN § SN R R e BN v LWL
fFresenty I Ly n R SR $ial Pt Servpea,
thlﬁWPy oy Env:orhuenﬁ B e )

- Sy I - ~ - '

LS Yhey PP Shavmn, AL SN TS S I ALPR IR cod, AR,
- .
Lhdﬂ&lgdPh.

=R Shiri Fadap man 4/l Tugigge. - TGy : : T vl

L Madg k.2 NG T TOG R o, Vo, b T, cbabaty b,

oo Bhea g, Pay Tune gy RIS e
oo apng, Db, g Hoge ML R b, o0 B P T IR TR N
-
- 4 v
A



e ,l

- 23 - A herupe -

To
S1i Rajeev Ramg Shal,

Additiona] Secretary to (e Govt, of India
& Disciplinary Authority

Phaad 29-06-2000

nothe subject of

Sub: Memorandum No. ’7.f55"95-\'ig, Dated w6005, of 1Y IR ¢
% Nos. stafr quarters

constiuction of 10 K\ [\’ Transmitter apng aldge bailding § .
for TV centre a Churachandpur.

Sir, )
This has reference o the above letrer Proposing (e he!
Rule 14 of Central Civjl Service Rules, 1965. IS quite <y
- shectafter a lapse of 10(ten) years withoui having served any motice op esplanation 1o e
Iegarding the abgve case before framing (he shove Caarge sheet Rather this is e first
conumunication stating that there g 3 proposal 16 cunducy ay YUY e ainsg e,

G an INYuiry against me under
TPHSIG (0 receiyve such charge

['have gone throuph Any. SUECT & TE b oyt B dene D vanbd it g,
oform that 1 1 1o YEALLA P13y IR Chpape, g LENT L LD A, NS A

Tevrs f4j) Jully,

- l."v' .bl)' ‘
AR T A (,.\‘q’
m.(‘./(:ui(v)
AsstLint Surs ol Wy As(Civil)
CUR AIR G ahagg Division
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In The Central Administrative Tribunal
o GUWAHATI BENCH : GUWAHATI

"ORDER SHEET O.A.
APPLICATION NO. 273/2000 OF 199

Applicant(s) sri M.Chinsuan Guite
- Respondent(s) union of India & Ors.

Advocate for Applicant(s) HMr A.Ahmed

Advacate for Respondent(s) .r A.Deb Roy, Sr.C.G.S.C.

Notes” of the Registry Date Order of the Tribunal S

p0.9.00 Present :_The Hcn'ble i4r Justice D.N.
Choudhury, Vice=Chairman.

Aorplicaticn is aomitted. Issue
notlico ¢on the roupcivientos.

List on 14.11.2000 ftor written
statement and further orders. ’
- Heard Mr A.ahmed, learned counsnl
for the applicant and .ir A.Deb Roy,.lear.
ned Sr.c.G.S.C for the respcndents oOn
the interim prayer. Issuc notice to

show causc as to why the interim crdet
as prayed £or shall nut be granted.
Returnablie by 14.11.2300. In the neen

. time further procceding in the cepart -
Tb uL." . Kr\)PY
moatal cace indvyortoed vide Hemo .
ylidiet (4

T/995 /95 =YL lew talny, dated 9.6.2000

iy
f /l(‘C and also letter N2.C-13013/41/94-54()
ql//

(\ I/vo1.11/214 dated 19.6.2000 at Anme o
A s8hall remain suspunded until 14.14 1
Bectten “rTTTTIT

gram i | =Ihs Ry
Central Administretiva T:i%anw)

0 AEIRE TN AT (L P

Guwah. i+ h, Cu.wahatl.® C‘\
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IN THE CENTRAL ADMINISTRATIVE TRIBUKAL

LA« 7,749{

hoerupg 1

>

- Date of decislon; This the 16th day of May 2001

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

The Hon'ble Mr !(..‘K. ‘Sharma, 'Admim'stradve Member

Chinsuan Guite,

Assistant Surveyor of Works (Civil),
Civil Construction Wing,

Al India Radio,
- «Guwahad, .

Guwahati Division,

. ?By_Adv_oca'te Mr A, _Ahq;ed.

HE ot

L Wmidrg .
)* =7

L 3

. Government of Indiay

%,The Chief Executive Officer,

New Delhi, -
. The Superintending Engineer,

‘= versus -

1. The Union of Tndia, represented by
aahe Secretary to the Government of India

'y ‘of Information and Broadcasting,

w

Prasar Bharad, ‘.
Broadcasting Corpora’t:ion» of India, .

" New Delhi, -

The Director 'Génefal,»
Prasar Bharati,

_ Broadcasting . Cotporation of India,

Civil-Construction Wing, ALl Indiza Radio,

New Delhi, -

+ ‘The- Chief Engineer-I,

Civil Construction Wing,
ALl India Radio, -

Civil Construction Wing,
ALl India Radio,
Guwahati, '

.. By Advocate Mr A. Deb Roy, Sr. C.G.S.C.

LR R T Y Py

.
<

v Applicant

---...Respondents- |
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‘ ' A departmental proceeding wes iniriated esgainst gge applicant
: ' in exercise of the powers conferred under the Central Civfl Services
' . (Classification, " Contral and Appeal) Rules, 1965 with & wiew to hold
an enquiry under Rule 14. The respondent authority by Memorandum
dated 19.6.2000 issued the Memorandum dated 9.6.2000 to the applicant

"' accompanied by -the substance of the imputations of misconduct oOr
‘ misbehaviour in respect of which the enquiry was proposed to be held.
A statement of the articles of charges alongwith a list of document:

as well as the list of witnesses was also served on the applcant. The

Ty applicant objected the proceeding drawn after a long lapse of time and

hll\’"

"m’) submitted & representation dated 28.6.2000 before the authority,
(/; N A
< 2! stioning the move for initiation of the dzsciphnary proceeding after

a; long lapse of time. The applicant failing to .get appropriate response

| " =

“from the department moved this application assailing the legitimscy
.:’ﬂ‘,“ ,; of the proceeding mainly on the ground of delay. -

I

2, The respondents submitted their written statement and outlined

the reasons for the .dela‘y' in iniriating the disciplinary proceeding.

3. Mr A. Ahped, learned counsel for the applicant; Submirted

M mee te we

that the applicant was at the relevant Home serving as an Assistant
- ‘Engj.neer im mediately after jmmng the department in 19838 and the
- alleged lapses mentioned in the charges pertained to the year 1988-90.
Mr Ahmed submitted that the construction was done long back and

- s s s, bt 2 rs mmn

whatever alleged lapses for not complying with the specifications weTe

—

it - St o Ao o oo 2

~ known to the authority. After a long lapse of time it is hardly expected

of the applicant to recall the relevant facts or the documents on the

basis of which the allieged action was taken by the respondents. The

learned counsel for the applicant,' in support of his argument, referred

,\/\f’to a host of d_ecisions,'more particularly the decision of the Supreme

AN
W/\V’f

Cram gy « g
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+ the Tribunal hag the power to interfere. Ap

ground, bput delay par s
will not invalidate  the acton. Where the delay s explained it is difficule

We direct the applicant to submit his written
Statement, if he has aot yetr- done so,

of receipt of this order.

and Complete the enquiry
months from
applicant, Needless ¢o say that the applicant sha
all the issues before the respondents either in the written Statement
or in the aArguments which were

~ _ already taken in this application and
i\//de}/end hs case as per 19y,

/

L)
v
G

W/
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6. With the above observarion the gpplicetion g accordingly

disposed of, There‘ shall, however, pe 10 order as to costs,

7. The interip order dated 20.9.2090 Sands vacated, - '

Sd/ VICE CHAIRMAN
54/ MEMBER (adnm)

TN ST ( sy o
“emtral Administrative Tribuse
S yoverrs Eltury
S rwahat) Banch, Guwl-‘hu-o
T8 Ty, Q.8
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CONFH)EN'HAI..’REGD POST WITHAD.
PRASAR BHARATI s
. BROADCASTING CORPORATION OF INDIA
OFFICE OF THE EXECUTIVE ENGINEER (C)
CCW, ALL INDIA RADIO j
GUWAHATIDIVISION
No. CWG AIR/ST/Conf.(1)/2001 fz(/, (e _TARUN NAGAR:
' ' : ' BYE LANE NO. 1
GUWAHATL-S5

o Tl Q{CFC
To, Dh ot & .\

Shri MR K. Nair .
Surveyor of Works (C) Vig.-1
Civil Construction Wing,

All India Radio,

Sth Floor, Soochna Bhavan,
Lodhi Road,

NEW DELHI - 110003

Subject Forwarding of sealed envelop No-MCG/Vig /4/2001 dt. 4.6.2001 of
Sh. M.C. Guite, ASW(C), Guwahati Division :

Sir,

Please find enclosed herewith the above sealed envelop of Sh. M.C. Guite,

ASWE of this office for your further necessary action.

B |
Yours faithfully,
. <4
. Executive Engineer (C)
Enclosed : Sealed envelop — 1{one) No. - CCW, AIR, Guwahati Division

\ym/m . Sh. M.C. Guite, ASW©®, CCW, AIR, Guwahati Division for information. -

: &/MW%«,



Do - - A4

¢,

Shri M.R K. Nair '
Surveyor of Works (C) Vig.-I
Civil Construction Wing,

All India Radio,

5th Floor, Scochna Bhavan,
Lodlu Road,

NEW DELHI - 110003

Subject : Construction of 10 KW T.V. Transmitter and office building including
8 Nos. staff quarters for T.V. Centre at Churachandpur.

Reference :  Memorandum No. 7/55/95.Vig. dt. 9.€.2000

Sir,

Please find enclosed herewith my written statement of defence against the above

memorandum for necessary action at your end. Please acknowledge receipt of the same.

Enclosed
(1) Defence statement No. Yours faithfully,
MCG/Vig./4/2001 di.4.6¢.2001(3 Pages) '
(2) Copy of O.A. No. 273 of 2000
Dt. 16.5.2001 {M.C. GUITE)
' Assistant Survevor of Works(C)
CCW, AIR, Guwahati Division

....
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No. MCG/VIG/4/2001 Date : 4.6.2001

To,

Sh. Rajeeva Ratna Shah,
Additional Secretary to the Govt. of India
& Disciplinary Authority

Subject : C/0O 10 KW Transmitter and office building including 8 Nos. staff quarters

for T.V. Centre at Churachandpur.

Reference :  (a) Memorandum No. 7/55/95.Vig. dt. 9.6.2000

Sir,

(b) My carlier statements dt. 28.6.2000, 9.7.2000 and 24.7.2000
(c) O.A. No. 273 of 2000 dt. 16.5.2001 of CAT, Guwahati Bench.

With reference to the above I am submitting my comprehensive written statement

of dcfcnce as follows. That -

1.

I was in charge of Churachandpur T.V. works in the beginning only, looking after
from Imphal S/D headquarter and was relieved of duty when major portion of the
T.V. transmitter building work was constructed.

The 1% and 4 R/A bills consist mainly of T.V.staff quarters works. The 4™ R/A
bill was prepared when I was holding the additional charge of the O/O A.E.(C),
AIR, Churachandpur in addition to my normal duty as A.E.(C), AIR, Imphal Sub
Division.

Regarding cracked/damaged tic beams mentioned in the above memorandum
Article-I, it may be mentioned that the work site was very steep slope and very
congested and there was no proper place for stacking of excavated earth. Also due
to construction of 100 M. steel tower foundation by the side nearby and existence
of a public road just nearby the boundary on the lower side, there was very limited
space to stack the excavated earth on the upper side of the slope. This has been
mentioned by Sh. SK. Das S.E.(C), ALR., Guwahati vide his letter No.
AIR/CCW/SE-GH/W-43/90/6909-14 dt. 29.10.90. In such an extremelydifficult
situation, it was possible that sliding of loose excavated earth had taken place and
over burden the newly casted tie beams before they attained the required strength.
This fact has been mentioned in the report of B.1.T. Mesra, Ranchi. In such cases
of defects noticed there is provision in the agreement which stipulates that the
agency/contractor should rectify the defects or the same could be done by the
department at the risk and cost of the contractor. In the suggestions and
recommendations of B.1.T. Mesra report, it is mentioned that the brace beams are
designed by steel beam theory to take up reversal of stresses and the concrete
strength is not taken into account anyway. So these members can be left as they
are with minor repairs for honey combing etc.

The allegation that sufficient overlapping to the reinforcement as per 1.S.-456
design code were not been found provided and it was the main cause of cracks at
the junctions of beams and columns is denied. Documentary evidence to the
above charge may be produced. Sufficient overlapping wherever required is
provided at the junctions of beams and columns.



—32- u

. In the 3™ para of the Article —I of Annexure-II of the charge framed against the

undersigned it 1s mentioned that no tests had been conducted for the concrete at
the defective portions as per cube tests register maintained at site. It is clear that
the test results recorded in the cube test register which passed the 7 days test
results are for other members of the project and not T.V. transmitter building. On
what basis is it concluded that the cube test registeris cooked up when no non
destructive tests have been conducted on the said members at all. The charge is
totally baseless and is denied.

: Itfdenied that the undersigned has check measured the items amounting to Rs.

3,58,523/- without proper check on the quality of items executed at site. Check
measure done by undersigned for the portion alleged to be defective is about Rs.
44,000/- only.

. It is denied that the expenditure on remedial/modification work termed as

infructuous expenditure is Rs.2,06,355/-. The fact may be elaborated as below. In
the transmitter block portion the ground floor slab had been casted on stilt after
visit of B.1.T. Mesra by concerned staff (self not in charge of the works during the
time). After the visit of Sh. Lt. Col. D.S. Manchanda, CE-II at site on 12.10.95, a
decision was taken to demolish the ground floor slab (stilt slab) already casted
alongwith columns and beams upto proposed ground floor level. Refer CE-II
letter No. 7.6.88/SSW.III/2019 dt. 30.10.95. it may be mentioned here that no
payment has been made for the casting of the stilt slab though measured and bills
submitted in the 10% R/A bill. (Self not in charge of the work during the time of
construction and preparation of bills.) now there is a complete change in the
provision of scope of work as a result of this changed decision in the method of
construction of the T.V. transmitter building from the original plan. Vide the
above decision demolishing of the stilt slab, columns, beams etc. was carried out
amounting to Rs. 13,859/- only. The figure for the cost of remedial/modification
works shown above (i.e. Rs.2,06,355/-) includes the cost of casting the roof slab
of the transmitter building and not recasting the ground floor stilt slab. Hence the
cost of R.C.C. work in suspended floors shown as Rs.90,031.55 (vide SLNo. 1 of
B-Redoing cost of letter No. EE/SLC/CHU-TV/works/032/878-79/1544-45 t.
7.10.97) of Annexure-III S1.No. 7 of list of documents) can not be considered as
redoing cost of defective work. Besides this, the expenditure involved in casting
of R.C.C. Columns, beams, lintel etc. above the demolished stilt slab can not be
termed as redoing cost of defective works. Actual measurements in M.B. needs to
be verified and actual remedial/modification cost of work has to be reascertained.

3. The annexures ‘B’, ‘C” and ‘D’ of S1.No. 7 in the list of documents of Annexure-

II of article of charge framed which were not supplied during handing over of the
rest of the documents to the undersigned may be supplied at an early date for
reference and record pleasc

Sir, in addition to above, I would like to mention the following facts also.
The office portion of T.V. has already been completed long back after doing some
minor repairs and is in use now. No structural failures have been noticed at all.
BIT, Mesra, Ranch have not recommended for demolishing of any structure.
Instead they recommended strengthening of the columns by conducting light
surface chipping to rémove lose materials and guniting work of cement water with
fine sand to be carried out. However, demolishing of T.V. transmitter portion had
been ordered by the department in their own decision.
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Sir, I may also be allowed to mention here that Churachandpur where
local radio station with staff quarters and 10 KW T.V. transmitter alongwith staff
quarters are co-sited have been set up in a remote and difficult terrain. Local
disturbances such as insurgency, extortion, killing, ethnic clashes were/are
common features. Under such difficult circumstances also, the A.ILR./T.V.
projects were taken up by the field staff and most of the projects have been
completed satisfactorily. During the period, the undersigned was looking after
from Imphal sub-division HQ, all the scattered works at HPT/AIR site, Mayang,
Imphal (25 Km from HQ), studio site, palace compound (3 Km), DDK works at
Porompat (7 KM), VLPT (TV) works at Tamengleng (145 KM), Senapati (65

- Km)and Chandel (65 Km) districts, the last three being in remote and interior

districts of Manipur in addition to Churachandpur work (66 km). In fact, I was
doing my best to achieve all the target dates for completing and handing over of
DDK Admn. Block and staf quarters 50 KW SW Xtr. building, VLPT (TV)
centers in Manipursince all these are time bound projects. But instead of getting
appreciation for the above achievements, I have been chargesheeted in a rare case
such as C/O 10 KW T.V. transmitter and office building i/c 8 Nos. staff quarters
for T.V. centre at CCP. The case in question wouldhave been solved by the
concerned authority at the initial stage itself had enough interest and constructive
approach been taken at the appropriate time. The agency/contractor could have
been asked to make all the necessary repair works at the instant when the alleged
defects were noticed. But the matter was blown out of proportion ané made a big
issue. Department has got a quality control (Q.C.) team at Delhi for inspection of
works in the department. But in the above case no Q.C. team has visited
Churachandpur site to ascertain the actual defects. Also the vigilance unit at Delhi
should have visited Churachandpur and Guwahti offices where many records are
available to ascertain the facts. But sitting in Delhi they have issued a chargesheet
even without bothering to issue any show-cause notice. In fact, instead of
panalising the contractor, all the supervisory staff have been issued charge sheets.
No order/action has been taken so far for recovery from the contractor eventhough
security deposit and bills are lying with the department. The reason for
approaching BIT, Meesra, Ranch for conducting investigation into the alleged
defects of construction by the concerned authority when there are other
engineering colleages (Assam) nearby the site is not known extra expenditure in
TA/DA of officials of BIT, Mesra, Ranchi have been incurred by concerned
authority of the department on this account.

Sir, considering all the above mentioned statements of facts and
grievances of mine it is requested to hve a sympathetic consideration and review
the office memo no. 7/55/95.Vig, dt. 9.6.2000 issued to me and drop the charge
sheet at an earliest possible date}:'I have already been made a victim by issue of
the above charge sheet barring me to get even adhoc promotlon when my batch
mates have already bccn given the same.

Yours faithfully,

(M.C. GUITE)
Assistant Engineer (C)
CCW, All India Radio,

Guwahati Division.

N4
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MOST URGENT

, Prasar Bharati
oo Brouadcasting Corporation of Indin
Directorate General: Al India Radio
(Civil construciion Wing)

6% i toor Soochns Bhoyan,
CGO Cuuplex, New Dethi
Date 14.01.2002

0
No.A-13015/12/99-CW-]

Subject:-  ACRSs in required in contiection with the conVcning of bPC
in the grade of EI(C/E) in CCW,

— T ——— e~

The ACRx it tespect of the fallowing ALE(CADS e g sy

) ”f"i"c“ in connegtion with chmvsning ol 1 o pmumfinn A T
of}:liili/(,‘?:— ) )

SNo.  Nume & Desiga. Petiod

| 1. MCGuite, AKC) 1995-2000 & 2000-2401

3 2. Apvhumun Dey, AT(T) PRAL 1y JURU-2U01

| q Ashnle Vospnar, ai2(1) SB-YY L 202U

! 4. V.R.Vijyan, AE(E) Y8-99 (0 2000-2001

{ 3. LP.Mishra, AF(E) 2000-2001

* 6. K.K.Singh, A(E) 992000 10-2000-2001

| 7. K.K.Burr, AT(E) 97-9K (0 200002001

' ' ~ 2. | The requisite ACNs may be fumished 1n top prionty, 1o

! enable us to forward the same 1o the Ministry _—

. P WAl
) rad

< | QA o
' « l é (A.J .
. i VI ; q Engincer Officer-1 to \CF
SN~ B |
' Copy to :-
“ L All SE(C/E)s CCW. AIR. %
{
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